ISKRUPA MALL MANAGEMENT COMPANY PRIVATE LIMITED OPERATING IN

FURKM G

INVITATION FOR EXPRESSION OF INTEREST FOR

LEASING OF ASSETS AT MUMBAI, MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS .
1. Name of the corporate debtor along with | Iskrupa Mall Management Company Private
PAN & CIN/ LLP No. Limited
CIN: U70100MH2005PTC151439
2. Address of the registered office Pantaloon Knowledge House, Shyam Nagar
Off Jogeshwari — Vikhroli Link Road,
Jogeshwari (East), Mumbai- 400060.
3 URL of website -
4. Details of place where majority of fixed The company was in business of leasing of
assets are located immovable assets.
For further details, write an email to
irp.iskrupa@aegisipe.com
3. Installed capacity of main products/ The company is not operational.
services (No immovable assets)
6. Quantity and value of main products/ Nil
services sold in last financial year
1. Number of employees/ workmen Nil
8. Further details including last available For further details, write an email to
financial statements (with schedules) of irp.iskrupa@aegisipe.com
two years, lists of creditors are available
at URL:
9. Eligibility for resolution applicants under | For detailed EOI and eligibility criteria,
section 25(2)(h) of the Code is available please write an email to
at URL: irp.iskrupa@aegisipe.com
10. | Last date for receipt of expression of 14 June 2025
interest
11. | Date of issue of provisional list of 17 June 2025
prospective resolution applicants
12. | Last date for submission of objections to 22 June 2025
provisional list
13. | Date of issue of final list of prospective 23 June 2025
resolution applicants
14. | Date of issue of information 23 June 2025
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants
15. | Last date for submission of resolution 23 July 2025
plans
16. | Process email id to submit Expression of | irp.iskrupa@aegisipe.com
Interest

Date: 30 May 2025

Place: Mumbai

Avil Menezes

Authorised Signatory of Aegis Resolution Services Private Limited

Resolution Professional

Registration No. IBBI/IPE-0118/IPA-1/2022-23/50041
Authorization For Assignment valid till 30" June 2025

IP Regn. No.
1BBUIPA-1/

IPE-0118/
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PROVISION OF SMART
PREPAID ENERGY METER
E-Tender Notice No.: DYCEE-
PS-MLG-HQ-47-25-26 Dated: 28-
05-2025. E-Tenders are invited by
the undersigned for the following
works: Tender MNo.: DYCEE-PS-
MLG-HQ-47-25-26. Name of work:
At Maligaon (HQ) Sub Div: Provision
of Smart prepaid energy meter at
Railway staff gtrs. and Bunglows.
Tender Value: 74,12,93,045.10/-,
Earnest Money: ¥3,56,500/-. Date
& Time of closing of Tender:
15:00 hrs. on 19-06-2025. The
complete information with the
tender documents of above e-tender
will be available in the website

www.ireps.gov.in
Dy.CEE/PS/Maligaon/HQ
NORTHEAST FRONTIER RAILWAY

CENTRAL RAILWAY
SOLAPUR DIVISION

SUPPLY, INSTALLATION
& VARIOUS OTHER WORKS

Divisional Railway Manager (Works),
Central Railway, Solapur on Behalf of
President of India, invites e-tenders
from the reputed firms / contractor for
the following works: (1) Tender
Notice No.: 06-2025-SrDENCo.
Name of Work : Solapur Division -
Supply and Installation of GFL-78
nos. Approximate Cost of the Work:
% 12,15,69,552/-. Earnest Money :
% 7,57,900/-. Completion Period of
the Work: 60 Months. Maintenance
Period: 60 Months. (2) Tender
Notice No.: 07-2025-SrDENCO.
Name of Work : Balance work of
RUBs for Provision of cover sheds,
natural drains, extension of retaining
wall and other misc. works under
ADEN/T/SUR and ADEN/KLBG
section. Approximate Cost of the
Work: ¥ 22,06,75,626.85. Earnest
Money : % 12,53,400/-. Completion
Period of the Work: 12 Months.
Maintenance Period: 12 Months.
(3) Tender Notice No.: 08-2025-
SrDENCO. Name of Work : Balance
work of RUBs for provision of natural
drains, extension of retaining wall and
other misc. works under ADEN/
KWV and ADEN/PVR section.
Approximate Cost of the Work:
% 20,38,48,220.21. Earnest Money :
% 11,69,300/-. Completion Period of
the Work: 12 Months. Maintenance
Period: 12 Months. (4) Tender
Notice No.: 09-2025-SrDENCO.
Name of Work : Balance work of
RUBs for Provision of cover sheds,
natural drains, extension of retaining
wall and other misc. works under
ADEN/LUR and ADEN/PVR section.
Approximate Cost of the Work:
% 20,19,42,026.21. Earnest Money :
% 11,59,800/-. Completion Period of
the Work: 12 Months. Maintenance
Period: 12 Months. (5) Tender
Notice No.: 10-2025-SrDENCO.
Name of Work : Balance work of
RUBs for Provision of cover sheds,
natural drains, extension of retaining
wall and other misc. works under
ADEN/PVR section. Approximate
Cost of the Work: 322,63,89,848.25.
Earnest Money : % 12,82,000/-.
Completion Period of the Work:
12 Months. Maintenance Period:
12 Months. Last Date & Time of
Uploading quoted Tender on
www.ireps.gov.in website:
18/06/2025 upto 15.00 Hrs. Date &
Time of Opening of Tender on
www.ireps.gov.in: 18/06/2025 at
15.30 Hrs. The prospective tenderers
are advised to revisit the website
frequently before the date of closing of
tender to note any changes/
corrigenda issued for this tender.
Website: www.ireps.gov.in

DRM (W)

Solapur

HazaTe® d faTples
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CENTRAL RAILWAY
SOLAPUR DIVISION
E-TENDER NOTICE
The Senior Divisional Electrical
Engineer, General, Central Railway,
Solapur, for and on behalf of
The President of India invites
online e-tenders on Railways
e-procurement website www.
ireps.gov.in from reputed,
experienced & Licensed Electrical
contractors for the following works.
(1) Tender No.: SUR/L/T/2025/04.
Name of Work: Electrical general
service portion of work in connection
with construction of 6 Nos of Type-Il
Residential quarters at Pandharpur
station of Solapur Division.
Estimated Cost: 39,55,762.40. Bid
Security: ¥19,100/-. Completion
Period: 12 Months. Validity of Offer:
60 Days. (2) Tender No. SUR/L/T/
2024/15R3. Name of Work:
Electrical general portion of work in
connection with provision of Approach
Road, Platform widening(400m x
5.5m), development of circulating
area (250m x 10m), HL platform,
construction of Godown, Hamal
room, CGS Office Room, SM room,
Relay room, IPS room, shed to Goods
PF Pit line at Latur. (Reinvitation).
Estimated Cost: ¥92,50,212.67. Bid
Security: %1,85,000/-. Completion
Period:15 Months. Validity of Offer:
60 Days. Date & Time of Tenders
Closing on Website: 21/06/2025 at
14.00 hours. Bid Security Cost shall
be paid through e-payment on www.

ireps.gov.in website.

Sr.DEE (General) Solapur
HATATS 9 faThles A=
B A TG BIEAT ST UL
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EASTERN RAILWAY

E-Tender No. 26_2025-26, dated
28.05.2025. Following e-Tender is
invited online by Divisional Railway
Manager, Eastern Railway, Howrah,
DRM Building, Near Howrah Railway
Station, Howrah-711101 from Tenderers
having experience of similar nature of
work and required financial capabilities
including those registered with
Irrigation/CPWD/SEB/MES or any
public sector undertaking for the
following work under Sr.DEN/3/
Howrah. Description of work : Raising
of Takipur, Lohapur, Barala,
Gosaingram, Dahapara Dham, Niyalish
Para, Karna Subarna and Bazarsau
stations of platform surface with
improvement and provide adequate
safety measure under section of
ADEN/Azimganj. Approx. Cost :
X 3,18,81,852,73; Earnest Money :
% 3,09,400.00; Completion Period :08
(Eight) months from the date of issue
of acceptance letter. In case the date
of closing mentioned in the Notice
Inviting Tender is declared a holiday/
bandh/strike on any account, the date
of closing tender online will not be
changed as the application in the
website of IREPS does not permit
submission of any offer after closing
date and time of the tender. However,
opening of tenders online will be done
next working day. Closing date and
time of tender : 19.06.2025 at 14.00
hrs. The details of tender are available
at website: www.ireps.gov.in
Tenderers are requested to submit their
offer online on the above website.
Payment of EMD and TDC — Payment
of Earnest Money Deposit (EMD) &
Tender document cost, in respect of e-
tendering, should be accepted through
net banking or payment gateway only.
Note: Fixed Deposit Receipt (FDR) will
not be accepted as EMD for tenders
invited on IREPS (e-tender portal). No
manual offer will be accepted.
HWH-108/2025-26
Tender Notice is also available at websites :
www.er.indianrailways.gov.in / www.ireps.gov.in
Follow us at : B4 @EasternRailway
[ @easternrailwayheadquarter

NORTH CENTRAL RAILWAY

No. DYCE/GSU/GWLI/Tender/0225

E-Tendering Tender Notice

Deputy Chief Engineer-Il (GSU), N.C. Railway, Gwalior for and on behalf of the
President of India invites Open online e-Tenders (Single packet System) for the
following work:

E-tender No.: DYCEGSUGWL0225 | Approx Cost : ¥ 2.14 Crore
Description of work : "Consultancy services for DPR preparation and design,
bid process for construction of 12 nos. of ROB's Jhansi Division."

Date of closing Tender: 24.06.2025

Date of completion/period from issue acceptance letter: 18 months

e Tender can be submitted online up to 11:00 hrs. on 24.06.2025. e For full
details and submission of bid please see the Indian Railways website

Date : 27.05.2025

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ISKRUPA MALL MANAGEMENT COMPANY PRIVATE LIMITED

OPERATING IN LEASING OF ASSETS AT MUMBAI, MAHARASHTRA
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(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India [ RUCARERESAEMALE TER attifeeRtor FAfde s faAtan: 22/0U/203Y)
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Gl ST SR AT et o A BT, T e b Tl 7.9 frefi/ g w arfom
SL. RELEVANT PARTICULARS ElEEIEEE T BT VAT ST A ferar AmTavaTa I 31,
1. | Name of the corporate debtor pa Mall Ci Private ;T. S S ——— 31?%1?%& é@({gjﬁﬂa‘? 3%_‘”;' %;gaﬁﬁ
along with PAN & CIN/ LLP No. Limited CIN: U70100MH2005PTC151439 d S
2. |Address of the registered office Pantaloon Knowledge House, Shyam Nagar T 30R4-R0%% AT ALY AT o s
Off Jogeshwari - Vikhroli Link Road, FisReiata T uftee IWeT g€ @ o= 354
Jogeshwari (East), Mumbai- 400060. % | e, R, aTe, 7 S R, [RRREOT.0| hoooe RR3oT.o forg
3. | URL of website - Wmﬁmawmmﬁm
4.

Details of place where majority of
fixed assets are located

The company was in business of leasing of
immovable assets.

For further details, write an email to
irp.iskrupa@aegisipe.com

et FHTETEd a2 30/0U/20 U HHTRT £.2.00 AT, TR .8 3/08/2 0 31 TSf AT 1. 0 0 AT Tt
ETicinie BED www.mahatenders.gov.in I E: 2

31 T wTelf: ¢, STTIOT QT el T FHCTE A STET HOT T AT W AT AT FOT SHR T, 7.
TG AT 3T, 3. L HTAI 2% Fefl=aT ITATTHR 0Tl JSe, AT FATE forefet BT H=T

www.ireps.gov.in. 925/25 (MG)

[£] North central railways @ CPRONCR @& www.ncr.indianrailways.gov.in

5. |Installed capacity of main products/
services

The company is not operational.
(No immovable assets)

6. | Quantity and value of main products | Nil

/ services sold in last financial year

RAIL WHEEL FACTORY
Yelahanka, Bengaluru-560 064.
Website: www.rwf.indianrailways.gov.in

TENDER NOTICE NO.RWF/S/P1/003/2025-26 dt.27.05.2025

On behalf of the President of India, Principal Chief Materials Manager invites
electronic Tenders from Interested Vendors for supply of the following items on
the Indian Railways E-Portal — www.ireps.gov.in. The Tender documents and

7. | Number of employees/ workmen Nil

8. | Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

For further details, write an email to
irp.iskrupa@aegisipe.com

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

For detailed EOI and eligibility criteria,
please write an email to
irp.iskrupa@aegisipe.com

RA RA i

BHUSAWAL DIVISION
E-AUCTION NOTICE

Bhusawal Division, Central Railway has called E-Auction for leasing of
below given assets on www.ireps.gov.in through E-auction leasing
module. The interested bidders are requested to register and upload all
necessary documents on site prior to E-auction. For further details
bidders are requested to visit the website www.ireps.gov.in to know all
details related to E-auction mentioned below:-

Category| Catalogue No. Assets Details Auction

Date & Time

Parking | BSL-PKG-TW- Two Wheeler - MKU 10/06/2025
109-25 12.00 PM

Parking | BSL-PKG-MX- Two & Four 10/06/2025
97-25 Wheeler - BAU 12.00 PM

Further addendum/corrigendum, time extension, clarification etc. if any in
connection with subject tender will be uploaded on website.
Bidders should regularly visit website to keep themselves updated.

DRM (C) BSL

HATATS g fAThles AT S AU AGN ST aSa g IO
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DhanlaxmiBank

Address: Rishab Mansion, Plot No. 3, Jawahar Nagar, S. V. Road,
Goregaon (W), Mumbai - 400 104
APPENDIX-IV [Rule 8(1)]
POSSESSION NOTICE (For immovable property)

Whereas:
The undersigned being the Authorised Officer of the Dhanlaxmi Bank Ltd under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 24-01-2025 calling upon the borrowers Mrs. Dakshata Sanket Waghere
and Mr. Sanket Bhau Waghere S/o Bhau Waghere to repay the amount mentioned in
the notice Being Rs. 29,67,631.00 (Rupees Twenty-Nine lakh Sixty-Seven Thousand
Six Hundred Thirty-one Only) within 60 days from the date of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement)
Rules, 2002 on this the 23rd May of the year 2025,
The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
the Dhanlaxmi Bank Ltd for an amount Rs. 29,67,631.00 (Rupees Twenty-Nine lakh
Sixty-Seven Thousand Six Hundred Thirty-one Only) and interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured asset.
Description of the Inmovable Property

All that part and parcel of the property consisting of Flat No. 701,7th Floor with Carpet
area of 315 Sq. Ft. + 14 Sq. Ft. Balcony and Built-up area of 550 Sq. Ft. in, Building
Jiyanshi Pride, Kanchangaon, Dombivali East, Thane 421201, Owned by Mrs.
Dakshata Sanket Waghere and Sanket Bhau Waghere
Bounded: North: Road South: Daddy Niwas

East: Road West: Sankeshwar Garden
Place: Dombivili Authorised Officer
Date: 23/05/2025 Dhanlaxmi Bank Limited

- ) . . 10. | Last date for receipt of expression | 14 June 2025
the Corrigenda to the Tenders, if any, will be available on the Portal only. of interest
§I| Tender No|Due Date Short Description [ Qty 11. | Date of issue of provisional list of 17 June 2025
1.] P1251775 | 13/06/25 | Water cooled roof as per RWF drawing | 4Nos. prospective resolution applicants
r : Py 12. | Last date for submission of 22 June 2025
2 Clay Graphite Tapered Ingate Sleeve conforming to RWF specification and St e T ;
P1251590 | 16106125 | graving. [1]81 - 3600 Nos. [21D17 - 438 Nos. 3] D19~ 2424 Nos. [4] D21 objections to provisional list
2120 Nos. [5]B2-3798 Nos. [6] B3 - 2921 Nos. [7] B4 ~2373 Nos. 13. | Date of issue of final list of 23 June 2025
- - - — prospective resolution applicants
3 :1122i1ll%A 247)6@5 l\BlllagnGSIte glugzlgg mixper E\I\gspemﬂcag(;r\ln: " So T 14. | Date of issue of information 23 June 2025
4.|P1251547A| 01/07/25 Doom‘ steel b n;m sq as per specification| 200 MT memorandum, evaluation matrix
(Developmental tender) _ and request for resolution plans to
5.| P1251602 | 07/07/25 |High a!umma roof setas per RWF specification _ 207 Set prospective resolution applicants
6.|P1251626A| 09/07/25 | Graphite Mould Blanks 43.2"X 22.6" as per RWF specification |, \ .« | |[15. [ Last date for submission of 23 July 2025
(Developmental Tender) resolution plans
Principal Chief Materials Manager 16. | Process email id to submit irp.iskrupa@aegisipe.com

Expression of Interest

Date: 30 May 2025
Place: Mumbai

Sd/-
Avil Menezes
Authorised Signatory of Aegis Resolution Services Private Limited

Resolution Professional
Registration No. IBBI/IPE-0118/IPA-1/2022-23/50041
Authorization For Assignment valid till 30th June 2025

POSSESSION NOTICE

i Horc sank
L} HDFC BANK

Branch: HDFC Spenta - RPM Dept, 2nd Floor, Next to HDFC Bank House, Mathuradas Mills Compound,
Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013. Tel: 022-66113020.

Regd. Office: HDFC Bank Ltd., HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai 400013.
CIN: L65920MH1994PLC080618 Website: www.hdfcbank.com

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme
of Amalgamation approved by Hon’ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation And Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of powers conferred under Section13 (12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon the
following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the amounts mentioned against their respective names together with
interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of the said Notice/s, incidental expenses,
costs, charges etc till the date of payment and / or realisation.

Sr. Name of Borrower (s) / Legal Outstanding Dues Date of Date & Type Description of Inmovable
No. | Heir(s) and Legal Representative(s) Demand Notice | of Possession | Property (ies) / Secured Asset (s)
1 | MR SINGH MANISH SHAMSHER & Rs. 50,52,803/- 30-DEC-2023 | 27-MAY-2025 | FLAT-605, FLOOR-6, TARANGAN

MRS SINGH KALPANA MANGALA | as of 30-NOV-2023* CHSL, S N 6/3, KASARVADAVALI
(PHYSICAL | VILLAGE, GHODBUNDER ROAD,
POSSESSION) | THANE [W] — 400603
2 | MR ATTARDE CHETAN VIKAS & Rs. 22,53,998/- 23-FEB-2024 | 27-MAY-2025 | SHANKAR HEIGHTS, WING -
MS INGALE MAYURI PRAKASH as of 31-JAN-2024* B, FLAT N0-705, 7TH FLOOR,
(PHYSICAL |S NO 5/4,C S 31/3, PLOT
POSSESSION) | A & B, BEHIND FR. AGNEL
SCHOOL, KOHOJGAON, KOHOJ
KHUNTAVALI, AMBERNATH
WEST-421501
3 | MR SARODE MEGHSHYAM Rs. 12,63,579/- 17-SEP-2024 | 27-MAY-2025 | FLAT-204, FLOOR-2, WING-B,
UMAKANT & MRS SARODE as of 31-AUG-2024* BUILDING-2, KRUSHNA LEELA
DIMPLE MEGHASHYAM (PHYSICAL | APARTMENTS, SNEHAM
POSSESSION) | SANSKRUTI SCHEME, S NO
52/1,6, ARVIND PARK BANGLOW
SCHEME, KURGAON VILLAGE,
BOISAR WEST - 401502
4 | MR CHAUDHARI PRADEEP Rs. 19,81,794/- 11-APR-2022 | 27-MAY-2025 | FLAT NO.101 & 102, IST FLOOR,
BABASAHEB & MR CHAUDHARI as of 28-FEB-2022* CHHAYA NIWAS-TYPE-K-
BABASAHEB KRISHNA (PHYSICAL |4-BLDG-E-4, OFF BOISAR
POSSESSION) | TARAPUR ROAD, BEHIND TAPS
RES COLONY, BOISAR WEST,
PALGHAR - 401501
5 | MR SAWANT SANTOSH Rs. 16,54,241/- 02-APR-2024 | 28-MAY-2025 | FLAT NO-11, SHIV COMPLEX ‘A’
YESHWANT as of 29-FEB-2024* CHSL, BLDG NO-1, WING A, S
(PHYSICAL | N0-80 H N0-1 PART, KULGAON,
POSSESSION) | BARRAGE ROAD, BADLAPUR
WEST-421503

day during normal office hours.

Place: MUMBAI
Date: 28 MAY 2025

However, since the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove have failed to repay the amounts due, notice
is hereby given to the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and to the public in general
that the Authorised Officer/s of HDFC have taken possession of the immovable property (ies) / secured asset(s) described herein above in
exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the dates mentioned above.
The borrower(s) / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and the public in general are hereby cautioned
not to deal with the aforesaid Immovable Property(ies) / Secured Asset(s) and any dealings with the said Immovable Property (ies) / Secured
Asset(s) will be subject to the mortgage of HDFC.
Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act, in respect
of time available to redeem the secured asset/s Copies of the Panchnama drawn and Inventory made are available with the undersigned, and the
said Borrower(s) / Legal Heir(s) / Legal Representative(s) is / are requested to collect the respective copy from the undersigned on any working

For HDFC Bank Ltd.
Sd/-
Authorized Officer

éth'eme®
People who know plastics best

THE SUPREME INDUSTRIES LIMITED
Regd. office: 612, Raheja Chambers, Nariman Point, Mumbai- 400021.
Phone No.: 022-62570000/62570025
Email: investor@supreme.co.in
CIN: L35920MH1942PLC003554
NOTICE OF 83" ANNUAL GENERAL MEETING
Notice is hereby given that the 83 Annual General Meeting (AGM) of the Members
of the Company will be held on Friday, the 27" June, 2025, at 4.00 p.m. through
Video Conference (VC) /Other Audio Visual Means (OAVM), as per provisions of
Companies Act, 2013, Rules framed thereunder and SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with the Ministry of Corporate
Affairs (“MCA") circular No. 20/2020 dated May 5, 2020, 02/2022 dated May 05,
2022, 10/2022 dated December 28, 2022, 09/2023 dated September 25, 2023, the
latest being 09/2024 dated September 19, 2024 (collectively referred to as 'MCA
Circulars') permitting the holding of the Annual General Meeting ('AGM') through
Video Conferencing ('VC') / Other Audio Visual Means (OAVM’), without the physical
presence of the Members atacommon venue. Further, the Securities and Exchange
Board of India ('SEBI') vide its circulars dated May 12, 2020, January 15,2021, May
13, 2022, January 5, 2023, October 7, 2023 and the latest being October 3, 2024
(‘'SEBI Circulars') has also granted relaxations for holding e-AGM.
The Annual Report of the Company for the year 2024-2025, including the Financial
Statements for the year ended March 31,2025 ("Annual Report”) along with Notice
of the AGM were sent by email on 26th May, 2025, to all those Members, whose
email addresses are registered with the Company or with their respective
Depository Participants ("Depository”) and the Company's Registrar and Transfer
Agent, Bigshare Services Private Limited in accordance with the MCA Circulars and
the SEBI Circulars. The Annual Report of the Company for the year 2024-2025 along
with the Notice of AGM is available on the website of the Company, i.e.
www.supreme.co.in and the website of BSE Limited and National Stock Exchange
of India Limited, i.e. www.bseindia.com and www.nseindia.com. Members, who
need assistance before or during the AGM regarding e-voting facility and /or
VC/OAVM facility, can send a request at evoting@nsdl.com or call at 022-
48867000.
In Compliance with SEBI Listing Regulations, letter containing Web Link of Annual
Report and Path to access Annual Report on the website of the Company were sent
by Speed Post / by Registered Air Mail on 28" May, 2025, to all those Members
whose email addresses are not registered.
The Company is pleased to provide remote e-voting facility to the Members to cast
their votes electronically on all the resolutions set forth in the Notice convening the
said Meeting. The facility of e-voting will also be made available at the AGM and
Members attending the AGM through VC/OAVM, who have not cast their vote by
remote e-voting, will be able to vote at the AGM. The Company has availed the
services of NSDL to provide the facility of remote e-voting / e-voting at the AGM.
The remote e-voting period begins on Monday, the 23 June, 2025, (at 9:00 .A.M.
IST) and ends on Thursday, the 26" June, 2025, (at 5:00 P.M. IST). During this period
shareholders of the Company, holding shares either in physical form or in
dematerialized form, as on the cut-off date 20" June, 2025, may cast their vote
electronically. The remote e-voting module shall be disabled by NSDL for voting
thereafter. The voting rights of Members shall be in proportion to their shares in the
paid-up equity share capital of the Company as on the cut-off date i.e. 20" June,
2025.

Updating of E-mail ID, PAN and Bank Details:

The Final Dividend shall be credited to the eligible Member(s) directly to the
respective bank accounts through National Automated Clearing House (NACH) etc.
In order to receive the dividend without any delay and soft copy of Annual Report
going forward, the Members holding shares in physical mode and who have not
registered their email addresses can update / register their PAN, e-mail ID, KYC
Details, Bank Account Details by providing Form ISR-1, Form ISR-2,
Form ISR-3, Form SH-13, Form SH-14 as the case may be complete
in all respects alongwith other required documents as prescribed
in these forms. The forms are available on the Company website
as well as the website of Bigshare Services Pvt. Ltd., the Registrar
& Share Transfer Agent (RTA) https://www.bigshareonline.com/resources-
sebi_circular.aspx#parentHorizontalTab3

Members holding shares in demat form are requested to register / update E-mail ID,
PAN and Bank Details with their respective Depository Participants.

In view of the above, Members holding Shares in Physical Mode are requested to
submit the requisite forms, duly completed and the required supporting documents
to Company's RTA Bigshare Services Pvt. Ltd., at the address mentioned below,
quoting your Folio Number.

Bigshare Services Pvt. Ltd.

Unit : The Supreme Industries Limited

Office No. S6-2, 6" Floor, Pinnacle Business Park,

Next to Ahura Centre, Mahakali Caves Road,

Andheri (East) Mumbai - 400093.

Tel: 022- 62638200 / 62638306 / 62638361

Shareholders are also informed that in terms of provisions of Income Tax Act, 1961,
dividend paid and distributed by the Company will be taxable in the hand of
shareholders. Communications in this regard were sent by email on 22" May, 2025,
toshareholders.

Notice is also given that Register of Members and the Share transfer books of the
Company will remain closed from Saturday the 21* June, 2025 to Friday the 27"
June, 2025 (both days inclusive) for the purpose of Annual General Meeting and
dividend.

Board of Directors at their Meeting held on Thursday 24" April, 2025, recommended
Final Dividend at the rate of Rs. 24/- per equity share having nominal value of Rs. 2/-
for financial year ended 31* March, 2025.

Any person, who acquires shares of the Company and becomes a Member of the
Company after sending of the Notice and holding shares as of the cut-off date, may
obtain the login ID and password by sending a request at evoting@nsdl.co.in.
However, if he/she is already registered with NSDL for remote E-voting then he/she
canuse his/her existing User ID and password for casting the vote.

The details instructions for joining the AGM through VC/OAVM and casting the vote
through remote e-voting / e-voting at the AGM is provided in the Notice of AGM.
Members are requested to carefully go through the same. Members, who need
assistance before or during the AGM regarding e-voting facility and /or VC/OAVM
facility, can send a request at evoting@nsdl.co.in or use Toll free no.: 1800 1020
990/1800224 430.

The Dividend when sanctioned will be payable to those Equity Shareholders, whose
names stands on the Register of Members on the close of business on 27" June,
2025. However, inrespect of Shares held in the electronic form, the Dividend will be
payable, to the beneficial owners of the said Shares as at close of Friday, 20" June,
2025 (Record Date), as per details furnished by Depositories.

For The Supreme Industries Limited

Sd/-

(R.J.Saboo)

Place : Mumbai VP (Corporate Affairs) &
Date :29"May, 2025 Company Secretary
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SARASWAT CO-OPERATIVE BANK LIMITED

74/C, Samadhan Building, Senapati Bapat Marg,
Dadar (W), Mumbai-400028

™ Saraswat
<« Bank

Saraswat Co-operative Bank Ltd.
po

(e Tel. No. 8828805609 / 8657043713 / 14/ 15

POSSESSION NOTICE

[Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]

Whereas the undersigned being Authorised Officer of Saraswat
Co-op. Bank Ltd., under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of power conferred under Section 13 (12) read with rule 3 of the
Security Interest (Enforcement) Rules 2002 issued demand notice dated
28.05.2024 calling upon the (1) Eka Hospitality Private Limited,
(Borrower), (2) Mr. Pradip (Pradeep) Padmasan Menon, (Director/
Guarantor/Mortgagor), (3) Mr. Jayakannan Perumalswamy, (Director/
Guarantor/Mortgagor), (4) Mrs. Madhuri Pradip Menon, (Guarantor/
Mortgagor), (5) Mr. Hemakant Shridhar Karnik, (Guarantor/Mortgagor), (6)
Absotherm Services Private Limited., (Corporate Guarantor/Mortgagor), to
repay the amount mentioned in the notice being Rs. 15,81,77,700/- (Rupees
Fifteen Crore Eighty One Lakh Seventy Seven Thousand Seven Hundred)
as on 30.04.2024 plus interest thereon (You No. 2 to 6 are liable to pay
the outstanding amount excluding outstanding of Rs. 2,05,49,712/-
towards GECL facility as on 30.04.2024,) within 60 days from the date
of receipt of the said notice.

The Borrower/Guarantors/Mortgagor/Corporate Guarantor having
failed to repay the amount, notice is hereby given to the Borrower/
Guarantors/Mortgagor/Corporate Guarantor and the public in general that
the undersigned has taken physical possession of the property
described herein below in exercise of powers conferred on him under sub
section (4) of section 13 of the Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 27th day of May, 2025.

The Borrower/Guarantors/Mortgagor/Corporate Guarantor in
particular and the public in general are hereby cautioned not to deal
with the property and any dealings with the property will be subject to
the charge of Saraswat Co-op. Bank Ltd., for total outstanding amount
of Rs. 15,81,77,700/- (Rupees Fifteen Crore Eighty One Lakh Seventy
Seven Thousand Seven Hundred) as on 30.04.2024 plus interest
thereon (You No. 2 to 6 are liable to pay the outstanding amount
excluding outstanding of Rs. 2,05,49,712/- towards GECL facility as on
30.04.2024) and incidental charges.

The Borrower/Guarantors/Mortgagor/Corporate Guarantor attention
is invited to provisions of sub section (8) of the section 13 of the Act, in
respect of time available, to redeem the secured assets.

Description of the Immovable Property

Gala No. 006 & 007 adm.550.00 sq.fts., built-up area, Basement Floor,
Seven Star CHS Ltd., situated at Plot No. 5 & 6, Survey No. 154, Hissa No.
154, Hissa No. 6(P), 7(P), 13(P), CTS No. 714 To 718 at Village-Naupada,
Dinkar Gangal Road, Thane(W), Thane-400 604, owned by M/s.
Absotherm Engineers (Prop. Mr. Pradeep P. Menon). sd/

AUTHORISED OFFICER
For Saraswat Co-op. Bank Ltd.

Date : 27.05.2025
Place : Thane

UNI ABEX ALLOY PRODUCTS LTD.

(CIN NO. L27100MH1972PLC015950)
REGISTERED OFFICE : LIBERTY BUILDING, SIR VITHALDAS THACKERSEY MARG,
MUMBAI 400 020. E-mail : companysecretary@uniabex.com
Website : www.uniabex.com | Tel : 022-2203 2797 | Fax : 022-2208 2113

NOTICE

Transfer of equity shares of the Company to Investor Education and Protection Fund

This notice is published pursuant to Section 124(6) and other applicable provisions of the Companies
Act, 2013 ("the Act") read with Investor Education and Protection Fund (IEPF) Authority (Accounting,
Audit, Transfer and Refund) Rules, 2016 ("the Rules"), as amended. The Act and the Rules, inter alia,
contains provisions for transfer of unclaimed dividend to [EPF and transfer of shares both held in physical
as well as in electronic form, in respect of which dividend(s) has not been claimed by the shareholder(s)
for seven consecutive years or more to IEPF Authority.

Shareholders are hereby informed that the Dividend declared for the financial year 2017-2018, which

has remained unclaimed for a period of seven years or more will be credited to the IEPF account. The

corresponding shares on which dividends were unclaimed for seven consecutive years or more will also
be transferred as per the procedure set out in the Rules.

In compliance with the Act read with the Rules, the Company has sent individual communication, in

physical mode (Speed Post/Registered Post) to the concerned shareholder(s) at their registered postal

addresses, requesting them to claim the shares & unclaimed dividend. The list of the shareholders
whose shares and dividend are liable to be transferred is available on the website of the Company
https://www.uniabex.com/investor_details.php?cat=18

In connection to this please note that:

1) Incase shares are held by you in physical form: Duplicate share certificate(s) will be issued in
lieu of the original share certificate/s and be transferred to I[EPF. The original share certificate(s)
registered in your name(s) and held by you, will automatically stand cancelled and be deemed
non-negotiable.

2) In case shares are held by you in electronic form: Your demat account will be debited for the
shares liable to be transferred to the IEPF.

The Company is required to transfer all the Equity Shares against which the dividend has remained

unclaimed /unpaid for Financial Year 2017-2018 onwards by 07th September, 2025 to IEPF.

In case the Company does not receive any communication for claiming the unclaimed divided/shares

from the concerned shareholder, the Company shall with a view of complying with the requirements as

set out in IEPF rules, transfer the shares to IEPF Authority by way of Corporate Action as per procedure
stipulated in the rules.

Please note that after such transfer, the shareholders/claimant can claim the shares and dividend from

the IEPF authority, for which details are available at www.iepf.gov.in

For any clarification/information on the above matter, the shareholders/claimants may write to/contact

the following:

UniAbex Alloy Products Limited

The Company Secretary

Liberty Building, Sir Vithaldas Thackersey Marg,
Mumbai - 400 020.

Tel: +91 22 2203 2797 / 2208 4436

Email: companysecretary@uniabex.com

Registrar and Share Transfer Agent

Unit: Uni Abex Alloy Products Limited
Computech Sharecap Ltd.

147, Mahatma Gandhi Road,

3rd Floor, Above Khyber Restaurant,

Fort, Mumbai - 400 023.

Tel: +91 22 2263 5000 / 2263 5001

Email ID: helpdesk@computechsharecap.in
The shareholders may further note that the details uploaded by the Company on its website shall be
regarded as deemed adequate notice for the purpose of transfer of shares and dividend to IEPF.

For UniAbex Alloy Products Limited

Sd/-
Date: 29.05.2025 Bhautesh Shah
Place: Mumbai Company Secretary & Compli Officer

PUBLIC NOTICE

NOTICE is hereby given that our client has agreed to acquire from
Mr. Brahma Nand Advani and Mrs. Bimla Advani, residing at Heritage,
Hiranandani Gardens, Powai, Mumbai — 400 076 all their right, title and
interest in the property described in Schedule hereunder written
(“said Property”).

Any person having any claim against the said Property or any part
thereof by way of sale, exchange, inheritance, agreement, contract,
mortgage, easement, gift, lease, tenancy, lien, leave and license, charge,
succession, mortgage, trust, right of residence, possession, occupancy
rights, maintenance or otherwise howsoever are hereby required to
make the same known in writing along with certified true copy of
supporting documentary evidence in respect of their claims to the
undersigned within 14 (fourteen) days from the date of publication
hereof, failing which the claim/s and /or objection/s, if any, of such
person/s shall be considered to have been waived and/or abandoned and
the proposed transaction shall be concluded without any reference to
any such claim/s and/or objection/s.

THE SCHEDULE ABOVE REFFERED TO

Residential Flat No. 702/A admeasuring 108.73 square meters
equivalent to 1,170 square feet built up area and Residential Flat No.
702/B admeasuring 57.62 square meters equivalent to 620 square feet
built up area on the 7th floor of the Society’s building known as
“Heritage” in “Hiranandani Gardens” project (“Building”) situated at
Village Powai, near I.I.T., Adi Shankaracharya Marg, Mumbai— 400076,
bearing CTS no. 22/4 to 22/7 of village Powai, Mumbai (as per OC)
and CTS Nos. 22,23,26,29 (all part) (as per Index Il records),
TOGETHER WITH 5 (five) fully paid-up shares of face value of
Rs.50/- (Rupees fifty only) each bearing distinctive nos. 161 to 165
(bothinclusive) held under Share Certificate No. 33 in respect of flat no.
702/A and 5 (five) fully paid-up share of face value of Rs. 50/- (Rupees
Fifty Only) each bearing distinctive nos. 166 to 170 (both inclusive) held
under Share Certificate No. 34 in respect of flat no. 702/B issued by
Heritage Co-operative Housing Society Limited, a society registered
under the provisions of the Maharashtra Co-operative Societies Act,
1960 under serial no. MUM/WS/HSG/TC/-9555 of 2007, having its
registered office at Hiranandani Gardens, Powai, Mumbai — 400 076
TOGETHER WITH the allotment of and exclusive entitlement of (i) one
first floor podium parking no. 132 in the Building for exclusive use
together with Flat 702A and (ii) one open to sky second level podium
parking no.37 in the building for exclusive use together with Flat 702 B
TOGETHER WITH all incidental rights, entitlements and benefits.

Mr. Suraj lyer (Partner, M/s Ganesh & Co.)
Unit No. 104, 1st Floor,

Vikas Premises Co-operative Society Limited,
11 Bank Street, Fort, Mumbai, 400 001

Place: Mumbai
Date : 30/05/2025
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